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fence to ensure the timely despatch of the

postal ballot papers by the Returing Offi-
cers to the respective Defence Service au-
thorities.
[English]
Irregularities by Foreign Exchange
Operators
731.  SHRI SHANKERSINH
VAGHELA:
SHRI ATALBIHARI
VAJPAYEE:

SHRIMADAN LAL KHURANA:

Willthe Minister of FINANCE be pleased
to state:

(a) whether the Reserve Bank of India
has investigated ‘banking irregularities’
amounting to about Rs. 300 crores by some
foreign exchange operators usingthe ‘Rouble
Route’;

(b) it 50, the findings thereof and action
taken againsttho persons found guilty in this
regard; and

(c) the flaws datected in the Foreign
Exchange (immunities) Scheme which has
been misused?

THE MINISTER OF STATE OF INTHE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). Reserve Bank of india
(RBI) have reported that during inspection of
some barnks maintaining non-comvertible
rupee accounts, it came to light that in some
casas, funds received form bilateral group of
countries in non-convertible rupees were
- converted to NRE account and for part of
such funds, immunities were claimed and
gmn under the Foreign Exchange (immu-

“nity) Scheme, 1991. The banks which had -

allowed these transactions have been -ad-
vised 1o (i) cancel the immunity certificates
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issued against funds recelved in non-con-
vertible rupees; and (ii) to investigate the
matter and fix responsibility on the officials

concerned. RBI have also advised other

banks and authorised dealers to investigate
such transactions to ensure that m irregu-
larities have taken place.

(c) The instructions given to the banks
and authorised dealers in regard to provi-
sions of Foreign Exchange (Immunity)
Scheme, 1991, were very clear and no
immunity was to be granted in respect of
amounts received from bilateral group of
countries in non-convertible rupees.

Pending Cases In Bombay

732. SHRI SHANKARRAO KALE: Will
the Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a) the number of cases pending in the
Bombay High Court for more than five years;
and

(b) the steps being takentoexpednethe
disposal of such cases?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTERS OF STATE IN THE MIN-
ISTRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) and (b). As on
30.6.91, the number of cases pending in the
Bombay High Court for more than five years
was 44831. Having regard to the need for
expeditious disposal of old pending case,
the Bombay High Court have informed that
due priority is being assigned to such
and, as far as possible, these are posted for
hearing before the Judges who are not bur-
dened with admission or other miscellane-
ous work. Further cases involving common
question of law gre being grouped together
and posted before the same Bomh to the
extent feasible. :



